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" Kindly note that the above matter under reference has been finally disposed

of vide order dt 21.08.2017 followed by an oral order dt. 05.09.2012

allowing the above Company Summons Application directing the Applicant

to convene the meeting of the Equity Shareholdes and giving some fufther

directions. In the said order the Honble Tribunal has appointed Mr. Hiten

Saruaiya as the Chaftered Accountant to assist the Official Liquidator in

scrutinizing the accounts of the Applicant Company. However, it has come

to the knowledge of the Applicant that the said Mr. Hiten Sarvaiwa is not on

the panel of the Official Liquidator dnd hence he expressed his inability to

scrutinize the accounts ofthe Applicant Conpany as per the diredions ofthe

Honble Tribunal. Hence the Applicant seeks for the appointment of M/s

Gondalia and Mandviwala, Chartered Accountants, who are empaneled with

the office of the OFficial Liquidator, High Court Mumbai as the Chaftered

Accountants to assist the Official Liquidator to scrutinize the accounts of the

Applicant Company;'

On due consideration of the facts, the directions in the above matter shall

be that in place of C.A. lvlr. Hiten Sarvaiya, another C.A. name lvl/s. Gondalia

and Mandiwala is appointed to perform the necessary duty as per law.

Bhaska Pantula Mohan
Member (Judicial)
03.10.2017

M,K. Shrawat
Member (ludicial)
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